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RE. CERTAIN CHARGES AGAINST

A CENTRAL MINISTER IN THE

REPORT OF ESTIMATES COMMIT-
TEE OF BIHAR ASSEMBLY

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I have given you
notice. Serious charges have been
levelled against the Central Minister
for misappropriation, graft and nepo-
tism, in the Fifty-third Report of the
Estimates Committee of the Bihar
Assembly.

MR. SPEAKER: All these questions
relate to the State Assembly. Please
don’'t bring them here. (Interruption)
Mr. Jyotirmoy Bosu, please do not
bring in matters which concern the
Asgembly of Bihar.

SHRI JYOTIRMOY BOSU: Sir, I
am talking about the Central Minis-
try. This is about serious charges of
misappropriation against Mr. L. N.
Mishra.

MR. SPEAKER: There are certain
procedures here. There are certain
procedures fixed for it,

SHRI JYOTIRMOY BOSU: I have
given notice in writing. It should be
allowed.

MR. SPEAKER: It is not a question
of written to me. You do it every
day. Please don't do it, If you want
to say anything against the conduct
of any Minister, there is a procedure
fixed for it in our rules.

SHRI JYOTIRMOY BOSU: He is
a Cabinet Minister.

MR. SPEAKER: No, you cannol
bring it in this way. You cannot do
it.

(Interruptions)

MR. SPEAKER: This is a matter
concerning the Bihar Assembly. And
it ix for the Bihar Assembly to deal
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with it. I am sorry, I am not allow-
ing this.
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(Interruptions)

MR. SPEAKER: May I ask vou one
thing? If anything goes against the
Minister, or a Member says some-
thing in the provincial Assembly
against a Minister or against a Mem-
ber here, would you like that this
House should take cognizance of it
unless we follow the procedure laid
down for it?
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MR. SPEAKER: I am not allowing
it. This is a matter purely arising out
of the report in the State Assembly.
(Mnterruptions).

SHRI H. N. MUKHERJEE(Calcutta—
North-East): Sir, I am on a point of
propriety, If a Central Minister hap-
pens to be mentioned in what pur-
ports to be an official document which
is reported in the papers, naturally,
Sir, Members are agitated and 1
should think that it is incumbent on
the Minister to come prepared with
his statement before this House. 1
cannot pronounce anything on this
subject before I know more about it.
But, when publicity is given to an
official document purporting to cast
very serious aspersions on the fune-
tioning of a Minister at the Centre,
is it not open to Parliament to be
enlightened on this matter? Mr. Bosu
or any other Member may have given
or may not have given a notice.
Granting  that he had given
notice. I want you to lay down some
kind of a procedural mechanism so that
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when a Minister is in the dock, offi-
cially speaking, either he can ex-
plain himself or make the House
understand about the position. My
submission is that there should be
some mechanism by Which, When-
ever there is anything said against a
member of the Opposition or of the
Ruling Party or when the Minister
has been pilloried in a public docu-
ment which may be false or which
may be correct, the person concerned
must be heard as to what he wants
to say about it

SHRI SHYAMNANDAN MISHRA
(Begusarai): I also want to add to
what the hon. Member, Prof. Mukher-
jee, just now said. There are other
aspects which should also receive atten-
tion. That is precisely the reason wWhy
I am on my legs. It is not relaling to
a Central Minister alone but it is also
relating to a Central project.

SHRI JYOTIRMOY BOSU: I have
written in may notice about the Cen-
tral project.
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MR. SPEAKER: If this is a Central
project, what was the sense in the
Assembly’s dealing with it?

SHRI SHYAMNANDAN MISHRA:
The State Minister is also involved.

MR, SPEAKER: Let themdeal with
their own Minister.

SHRI JYOTIRMOY BOSU: Sir, it
ctncerns our matter also. (Interrup-
tions)

SHRI SHYAMNANDAN MISHRA:
So far as the Central Minister is
concerned, let me take it absolutely
clear, I do not want to say anything
damaging to his reputation. In fact,
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1 am very much solicitous that the
hon. Minister should protect his own
reputation as well as of the Central
Government. We want to give him
an opportunity. I alsp want to say
this by way of personal explanation
that one of the members of the fa-
mily happens to be a student of
mine and I would like his reputa-
tion to be protected.

MR. SPEAKER: You are very kind
to your studept indeed!
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SHRI SHYAMNANDAN MISHRA:
So, I am not making any charge
against the members of the family
and so on. What I am trying to sub-
mit is this; this is a Central project,
and there is a demand by the com-
mittee that there should be an in-
quiry by the CBI. The CBI falls
within the jurisdiction of the Cen-
tral Government.

MR. SPEAKER: Let him refer only
to the point of order. Let there be no
debate about it now.

SHRI SHYAMNANDAN MISHRA:
I am not entering into any debate.
Thirdly, since the report happens to
be the report of a committee of a
State Legislature, is it not very proper
for the Parliament to take due notice
of it? Can we ignore it?

SHRI NAWAL KISHORE SINHA
(Muzaffarpur): You are very right in
saying that at this stage we have
nothing to do with it, It is for the
hon. Minister to choose whether he
wants to make a personal explanation.
You or the House cannot force him
to do so at this stage. You know,
Sir, that there are rules of the
Assembly and the Assembly is free
to consider the report of the Esti-
mates Committee, and the people
concerned can give their explanations
there.

SHRI JYOTIRMOY BOSU: I have
said two things. Firstly, it is a Cen-
tral Minister, and secondly the Kosi
project is a Centrally-financed pro-
ject. Therefore, this House is very
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[Shri Jyotirmoy Bosu]
much empowered to look into the
matter and the report that has come
out in the papers of two kinds, one
in the national press, the Times of
India of Saturday last, and the States-
man of Sunday last, both of which
are against the reputation of the
Central Minister. Therefore, he
should make a statement here, and
then we can go into shat.

SHRI PILOO MODY (Godhra):
There is no need to protect the repu-
tation of the Minister. His reputation
has gone too far to be protected. So,
let us not talk about protecting his
reputation,
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PROF. MADHU DANDAVATE
(Rajapur): I wish to point out that
the report that has appeared in the
press is not just a frivolous report or
sume speculation, but it is a conserva-

tive estimate of the Estimates Com-
Legislature.

mittee of the Bihar
Secondly, technically it might be
a State projeet but it is a

Centrally-financed project. Thirdly,
the allegation is made against a per-
son who happens to be a member of
the Union Cabinet, So, we want that
this matter should be discussed here.
Oherwise, aspersions are cast by the
public on this Houge and the Minister
and, therefore, we want that this
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should be allowed to be raised, and
the hon. Minister should be asked tu
make a statement on it VEry cate-
gorically,
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SHRI PILOO MODY: What is more
is that it was revealed by a legisla-
tor of the same party.
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SHRI K. 8. CHAVDA (Patna):
Since it is a Centrally-sponsored or
Centrally-financed project, is it not
advisable to send all these matters to
the Public Accounts Committee of our
Farliament? It is a very good case for
being sent to the Public Accounts
Committee.

MR. SPEAKER: Let him not give
such confusing and complicated sug-
gestions,

SHRI K. 5. CHAVDA: It is not
complicated at all.

MR. SPEAKER: When Shri Jyotir-
moy Bosu raised this question two
things were in my mind, namely that
the Kosi project is not a Central pro-
ject, and secondly, the gquestion was
whether this House could take cogni-
sance of the findings of a committee
which is a committee of a State
Legislature, Suppose the two Houses
come to a clash on that finding, then
what will happen? So, we must be
very careful. T am very thankful to
Prof Mukherjee, He has raised a
very vital question as to where we
stand. Let hon. Members give me
some time just to go into it, and let
me see what the position is and what
the precedents have been,
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I do not want to give an offhand
opinion on it. May I concretely pose
it like this?

(Interruptions)

MR. SPEAKER: If you like, I can
give it just now.

SOME HON. MEMBERS: No, no.

MR. SPEAKER: If you want my
offhand opinion, that is also available.

SHRI SHYAMNANDAN MISHRA:
You may take your time.

SHRI PILOO MODY: We
your well-considered opinion,

want

MR. SPEAKER: I think I should
consider it from all aspects, whether
the Kosi project is a Central project
or a State project........

SHRI JYOTIRMOY BOSU: Cen-
trally-financed.

MR. SPEAKER: No, please. In that
way, the whole State is financed by
the Centre. Then there is no need
for Cabinets in the States.

AN HON. MEMBER:
Minister is involved.

A Central

SHRI SHYAMNANDAN MISHRA:
It is also an international project be-
cause two national governments are
concerned; it is a project between
India and Nepal.

MR. SPEAKER: Why are you deny-
ing me the right to speak? The
next issue is: when the report of a
Committee of a State Assembly comes
and it involves a Minister at the
Centre, what is the position? What
will be the procedure for the Minister
to adopt? Anything else?

SHRI PILOO MODY: We would
.also like you to consider whether it
is permissible for a Central Minister
to do these things from non-Central
projects? Because, you have to give
an opinion ultimately on that also.
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For instance, if he steals from a pri-
vate contract, would it be permissi-
ble? Or from a district or a tehsil
or a panchayat or from a nationalised
bank?
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SHRI H. N. MUKERJEE: In
addition to what you have said just
now, namely, the norm of behaviour
of a Central Minister, his conduct, if
opprobriously referred to in official
documents elsewhere should, I sub-
mit, be examined by the House to
the extent possible. If you were the
Minister, for example, I am sure you
would have seen the newspapers and
come ready with some kind of a pre-
liminary statement to appease us,
when such a situation develops. If
X is a Minister and he is pilloried in
a public document, he should be ans-
werable in this House to begin with
because we will expect such a pro-
cedure to be followed.

SHRI PILOO MODY: On the other
hand, he has gone into hiding.

MR. SPEAKER: Thirdly, if a posi-
tion like this comes to light, what
should be the next sequence? I do
not want to shut any views on it.
You have expressed them. I will
consider it. We will see the past pre-
cedents, what is right and what is
wrong.

SHRI S. M. BANERJEE (Kanpur):
This part of the proceedings of the
House should be sent to Shri L. N.
Mishra.

MR. SPEAKER: He is expected to
read the proceedings. Certain State
Assemblies, some of them through
their Speakers or through others,
have brought to my notice the ques-
tion as to what is the position when
certain members, certain Ministers or
certain matters within the jurisdiction
of State legislatures come up in Par-
liament, whether they can also bring
within their jurisdiction matters
which are within the jurisdiction of
Parliament whenever there is a con-
troversy raised. I am going to con-
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[Mr. Speaker]

‘sider that also as to where we stand.
I am going to refer it to the Speakers’
Conference also.

SHRI PILOO MODY: On the
issue of...

MR. SPEAKER: Not on this issue;
it is disposed of.

SHR] PILOO MODY: I am talking
about another issue.

MR. SPEAKER: That is not with
my permission. (Interruptions). 1
had allowed only one item wunder

rule 377. I will call that Member,
and then, when the proper time
comes, I will call you. This is not

the proper time for these matters.

SHRI PILOO MODY: Mr. Spea-
ker, Sir,....

MR. SPEAKER: You know the
precedents and the order of business.
After the papers are laid, I will call

you. Have I to tell you this every
day?

12.31 hrs.
PAPERS LAID ON THE TABLE

CORRECTION OF ANSWERS To USQ No.
1092 RE. REFusaL oF CENTENARY Bonus
TO BomBAY PORT EMPLOYEES, AND
LIFE-BOATMEN’S (QUALIFICATIONS
AND CERTIFICATES) AMENDMENT

RuLks, 1973
THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI RAJ

BAHADUR):
Table: —

I beg to lay on the

(1) A statement (Hindi and En-
glish  versions) correcting
the answer given on the 30th
July, 1973 to Unstarred Ques-
tion No. 1092 by Sarvashri
Madhu Dandavate and Sukh-
dily Prasad Verma regarding
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refusal of Central Govern-
ment for payment of cente-
nary bonus to employees of

Bombay Port. [Placed in
Library. See No. LT-5492/
731.

(2) A copy of the Life-boatmen’s
(Qualifications and  Certifi-
cates) Amendment Rules,
1973 (Hindi and English
versions) published in Noti-
fication No, G.S.R. 792 in
Gazette of India dated the
21st July, 1973, under sub-
section (3) of section 458 of
the Merchant Shipping Act,
1958. [Placed in Library.
See No. I.T-5492/73].

REVIEwW aND ANNUAL REPORT OF
NATIONAL SEEDS CORPORATION LTD.,
NeEw DELHI AND STATEMENT GIVING
REASONS FOR DELAY IN LAYING
CERTAIN NOTIFICATION

THE MINISTER OF STATE IN
THE MINISTRY OF AGRiICULTURE
(SHRI ANNASAHEB P. SHNDE):
I beg to lay on the Table:—

(1) (i) A copy each of the fol-
lowing papers (Hindi and
English versions) under sub-
section (1) of section 619A
of the Companies Act, 1956: -

(a) Review by the Govern-
ment on the working of
the National Seeds Corpo-
ration Limited, New Delhi,
for the year 1971-72.

(b) Annual Report of the Na-
tional Seeds Corporation
Limited, New Delhi, for
the year 1971-72 along with
the Audited Accounts and
comments of the Comptrol-
ler and Auditor-General
thereon.

[Placéd 1 Library. See No. LT-
5493/73].



